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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 
ORIGINAL APPLICATION NO. 277 OF 2022 

 
IN THE MATTER OF: 
LIYAKAT ALI & ORS               ….APPLICANTS 

VERSUS 
STATE OF UTTAR PRADESH & ORS.      ….RESPONDENTS 

 
REPLY ON BEHALF OF RESPONDENT/GALAXY PAPERS 

PRIVATE LIMITED WITH SUPPORTING AFFIDAVIT 
 

MOST RESPECTFULLY SHOWETH: 

1. That the present Reply is being filed on behalf of Galaxy 

Papers Private Limited, through its Senior Accountant 

Mr. Shravan Kumar Goel, who is the duly authorized 

signatory of the Company and is competent to swear the 

Affidavit on its behalf.  

2. That the present Reply is being filed in compliance of 

order dated 21.07.2022 passed by this Hon’ble Tribunal, 

pursuant to notice being received by the Answering 

Respondent of the pendency of the present proceedings. 

Vide its order dated 21.07.2022, this Hon’ble Tribunal 



 

2 
has taken note of a letter having been sent by some 

inhabitants of Village Dhandeda, Tehsil and District 

Muzaffarnagar, Uttar Pradesh, including the lead 

Applicant Mr. Liyakat Ali, wherein the inhabitants of the 

village have raised concerns regarding the discharge of 

effluents from inter-alia the industrial premises of the 

Answering Respondent into the drain abutting the 

agricultural land of the inhabitants of the village. The 

inhabitants of the village have also complained about the 

blockage of the drain due to the negligence on the part of 

contractors of the government departments, leading to 

flow of the discharged effluent into their land, resulting in 

damage to their wheat and sugarcane crops.  

3. That taking note of the grievances addressed by the 

inhabitants of the village in their letter, this Hon’ble 

Tribunal, vide its order dated 28.04.2022, constituted a 

Joint Committee comprising of representatives from the 

Uttar Pradesh Pollution Control Board [UPPCB] and the 

District Magistrate, Muzaffarnagar to submit a factual 
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and action taken report in the matter. This Hon’ble 

Tribunal specifically directed the Joint Committee to 

undertake site visits of the area, look into the grievances 

of the Applicants [inhabitants of the village] and take 

requisite action.  

4. That in compliance of order dated 28.04.2022 passed by 

this Hon’ble Tribunal, the Joint Committee, comprising of 

City Magistrate, Muzaffarnagar, Regional Officer, UPPCB, 

Muzaffarnagar, Assistant Environment Engineers, 

UPPCB, Muzaffarnagar, undertook site visits of the 

industries in the concerned area, including the industrial 

premises of the Answering Respondent, and collected 

samples from the final outlet point of the Effluent 

Treatment Plant at each industrial premises, from where 

the discharge of the treated effluent takes place into the 

Dhandhera drain, which is the drain in question.  

5. That a perusal of the Joint Committee report dated 

18.07.2022, as obtained from the official website of this 
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Hon’ble Tribunal, clearly reveals that at the time of 

inspection, the ETP at the industrial premises of the 

Answering Respondent was found operational and no 

discharge was taking place from the industrial unit, as 

the industrial unit of the Answering Respondent is a zero 

liquid discharge [ZLD] unit. The treated effluent from the 

ETP is recycled at the unit of the Answering Respondent 

itself and nothing is discharged outside the premises of 

the industrial unit.  

6. That it has also been noted in the Joint Committee Report 

that at the end point of the ETP at the industrial premises 

of the Answering Respondent, the Online Continuous 

Effluent Monitoring System [OCEMS] is installed, which 

is connected with both the Central Pollution Control 

Board [CPCB] server at Delhi as well as the UPPCB server 

at Lucknow and that during the time of inspection, all the 

parameters displayed on the screen were found to be 

within the prescribed norms. It is respectfully submitted 

that OCEMS ensures round the clock monitoring of the 
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effluent discharge and air emission done from the 

industrial premises of the Answering Respondent and a 

perusal of the data from the OCEMS, available with the 

CPCB and the UPPCB, shall substantiate the fact that the 

industrial unit of the Answering Respondent is compliant 

in all respects and no discharge from it is taking place, 

thus posing no threat to the environment in general and 

the agricultural fields of the inhabitants of the nearby 

village in particular.  

7. That it has also been noted in the conclusions of the Joint 

Committee Report dated 18.07.2022 that all the 

industrial units in the area were found complying with 

the provisions of the Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention and Control 

of Pollution) Act, 1981. It has also been noted in the 

conclusion that due to the overflow of the Dhandhera 

drain, resulting in the treated effluent entering the 

agricultural fields of the villagers and causing some 

damage to their agricultural crops, loss to the tune of Rs. 
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2,21,250/- was caused to the villagers [as computed by 

the Revenue Department, Muzaffarnagar], which has 

been duly paid to them. Further, additional compensation 

towards removal of sludge from the agricultural land of 

Mr. Liyakat Ali and Mr. Hashim Ali, amounting to Rs. 

49,000/-, has also been paid to them.  

8. That despite the industries in the area not being 

responsible for the maintenance and upkeep of the 

Dhandhera drain, which merges into River Kali via the 

Begrajpur drain and the maintenance of which is the 

responsibility of the concerned government department, 

and them not being at any fault for the overflow from the 

drain, as a goodwill gesture towards the local populace of 

the area, the industries came together to make 

contributions for the payment of the aforesaid 

compensation to the villagers.  

9. That it is evident from the conclusions drawn in the Joint 

Committee Report dated 18.07.2022 that the Joint 
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Committee had an interaction with Mr. Liyakat Ali and 

other villagers, and they were assured that the villagers 

have been compensated for the losses suffered by them 

due to the overflow of the drain. The villagers also 

stressed that they have no remaining grievance against 

either the industries or the contractor/ government 

department. An Affidavit was also submitted by Mr. 

Liyakat Ali, the lead Applicant in the present matter, 

which is annexed as Annexure-15 to the Joint Committee 

Report, affirming the above.  

10. That taking into account all the facts and 

circumstances, a categorical recommendation has been 

made in the Joint Committee Report dated 18.07.2022 

that the Irrigation Department shall ensure de-silting of 

the Dhandehra drain from time to time so that another 

instance of overflowing from the drain does not take 

place.  
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11. That in its order dated 21.07.2022, this Hon’ble 

Tribunal took note of the contents of the Joint Committee 

Report and raised certain questions regarding the waste 

generated at each industrial unit in the area and the 

mode of disposal of such waste. This Hon’ble Tribunal 

also observed in its order that the details pertaining to the 

various consents and permissions, granted in favour of 

each industrial unit, and the extent of their compliance, 

have not been given. For this purpose, this Hon’ble 

Tribunal directed the Joint Committee to undertake 

further visits to the industries in the area and look into 

all relevant aspects, obtain copies of the consent 

documents, verify the factual position, including 

compliance with the consent conditions and 

environmental norms, and submit another report to this 

Hon’ble Tribunal. Vide the same order dated 21.07.2022, 

this Hon’ble Tribunal also issued notice to all the 

industries in the area, including the Answering 

Respondent.  
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12. That the Joint Committee Report, which was to be 

submitted before this Hon’ble Tribunal in compliance of 

order dated 21.07.2022, is yet to be uploaded on the 

official website of this Hon’ble Tribunal, which leads the 

Answering Respondent to believe that the same is yet to 

be filed. The Answering Respondent craves the leave of 

this Hon’ble Tribunal to file an additional response to the 

contents of the report which may be submitted by the 

Joint Committee in the future but by way of the present 

Reply, the Answering Respondent seeks to endeavour to 

demonstrate to this Hon’ble Tribunal as to how the 

Answering Respondent is operating fully in compliance of 

all the environmental norms, after having obtained all the 

requisite permissions, consents and clearances from the 

concerned regulatory agencies.  

13. That it is submitted that the Answering Respondent is 

a company, which has been a reputed presence in the 

industrial circles since the last several years and prides 
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itself on practicing the highest standards of professional 

and business ethics in pursuing its commercial interests. 

It is earnestly submitted that the Answering Respondent 

is not indulging in any pollution of any kind and has 

always offered full co-operation to the statutory 

authorities and has been extremely vigilant in ensuring 

that all environmental and statutory norms and 

regulations are complied with. The company has got all 

the statutory clearances from the regulatory authorities 

and considers compliance of the same as part of 

responsibly conducting its mercantile interests with the 

highest standards of probity and ethics. The industrial 

unit of the Answering Respondent has employed all the 

necessary safeguards in the form of installing modern 

machinery and adopting environment friendly means to 

ensure that no pollution of any kind is caused by the 

industry. The Answering Respondent also ensures at all 

times that no discharge takes place from its premises. 
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14. That the Answering Respondent believes in pursuing 

its commercial interests in a responsible manner and is 

willing to participate in any process that is undertaken 

for the safeguarding, protection, preservation and 

improvement of the surrounding environment in the 

industrial area, where the unit of the Answering 

Respondent is situated.  

15. That the Answering Respondent has been operating at 

all times with a valid consent from the UPPCB under the 

provisions of the Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention and Control 

of Pollution) Act, 1981. The current consents, granted by 

the UPPCB to the Answering Respondent under the above 

named statutes, are valid till 31.12.2022. 

Copy of the consent under Section 25/26 of the Water 

(Prevention and Control of Pollution) Act, 1974, granted 

to the Answering Respondent by UPPCB, is annexed and 

marked as Annexure-1. 
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Copy of the consent under Section 21/22 of the Air 

(Prevention and Control of Pollution) Act, 1981, granted 

to the Answering Respondent by UPPCB, is annexed and 

marked as Annexure-2. 

16. That the Answering Respondent has also obtained the 

Authorization under the provisions of Hazardous and 

Other Wastes (Management and Transboundary 

Movement) Rules, 2016 from the UPPCB, which is valid 

till 27.02.2026. 

Copy of the Authorization dated 01.03.2021, issued by 

the UPPCB in favour of the Answering Respondent, under 

the provisions of the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 

2016, is annexed and marked as Annexure-3. 

17. That the used oil, contaminated cotton rags or other 

cleaning materials, empty barrels/containers/liners, 

which may be contaminated with hazardous chemical 
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waste, are disposed of by the Answering Respondent 

through the Treatment, Storage and Disposal Facility 

[TSDF] of Bharat Oil and Waste Management Limited, 

which is licensed by the Ministry of Petroleum and 

Natural Gas, Government of India, CPCB, UPPCB and is 

also registered with the Ministry of Environment, Forest 

and Climate Change, Government of India. 

Copy of the recent delivery Challan, along with the Tax 

Invoice, issued in respect of collection of hazardous waste 

from the unit of the Answering Respondent, is annexed 

and marked as Annexure-4 [Colly]. 

18. That the Plastic Waste generated at the industrial unit 

of the Answering Respondent is presently being sent to 

the Chittor Cement Cement Plant, Chittorgarh, owned by 

Nuvoco Vistas Corp. Ltd.  

Copy of latest Certificate of material received for co-

processing, issued by  Nuvoco Vistas Corp. Ltd. in favour 
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of the Answering Respondent, is annexed and marked as 

Annexure-5. 

19. That the fly ash, produced at the industrial unit of the 

Answering Respondent as a result of the manufacturing 

process, is very small in quantity as the industrial unit of 

the Answering Respondent only has a boiler and does not 

have a turbine, which is responsible for producing large 

quantities of fly ash. The small quantity of fly ash 

generated is disposed of by means of land filling through 

an independent contractor, namely M/s Bharat Traders. 

It has been made clear to the contractor by the Answering 

Respondent that proper precautions with respect to 

layering and covering the disposal area with a layer of soil 

are to be taken so as to ensure prevention of erosion. The 

contractor has also been asked to ensure that 

transportation of fly ash takes place in trucks and other 

vehicles and all necessary precautions, including 
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covering of ash with tarpaulin to prevent fugitive 

emission, are taken during the transportation.   

Copy of Ash Lifting Agreement, between the Answering 

Respondent and M/s Bharat Traders, is annexed and 

marked as Annexure-6.  

20. That the Answering Respondent has also got the No 

Objection Certificates from the Uttar Pradesh Ground 

Water Department [UPGWD], in respect of its two 

borewells, which are valid till 18.07.2025 and 30.03.2027 

respectively. All conditions of the NOC, including 

recharge, installation of piezometers, flow meters etc. are 

being fulfilled by the industrial unit of the Answering 

Respondent.  

Copies of the No Objection Certificates, issued by the 

UPGWD in favour of the Answering Respondent, are 

annexed and marked as Annexure-7 (Colly). 
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21. That it is respectfully submitted that compliance of all 

conditions, related to the various consents, certificates 

and permissions granted to the industrial unit of the 

Answering Respondent, is ensured by the Answering 

Respondent with great diligence and all documentation 

related to the same was produced before the Joint 

Committee, at the time the inspection of the industrial 

unit of the Answering Respondent was done by the Joint 

Committee, in compliance of the order dated 21.07.2022 

passed by this Hon’ble Tribunal. In case it is so directed, 

the Answering Respondent shall be willing to place the 

relevant documentation before this Hon’ble Tribunal as 

well. 

22. That it is manifestly clear from the above submissions 

that the industrial unit of the Answering Respondent is 

fully compliant and has all the requisite permissions and 

clearances, which are required for its operations. The 

Answering Respondent is also a stakeholder in the 

preservation of environment and adopts all measures so 
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as to ensure that no pollution is caused due to its 

operation. The cause of action in the present Letter 

Petition pertains to overflowing of the Dhandhera drain, 

due to which some damage was caused to the crops in the 

nearby agricultural fields of the villagers and the 

Answering Respondent cannot be faulted in any manner 

for the said occurrence, as the Answering Respondent 

ensures at all times that no discharge takes place from its 

industrial unit. Further, the Answering Respondent is not 

responsible in any manner for the maintenance and 

upkeep of the drain, which is under the duty sphere of 

the concerned government agencies.  

23. That moreover, considering that the villagers were 

also not at fault for the overflow in the drain and damage 

to their crops, as a goodwill gesture, the Answering 

Respondent, along with the other industrial units, made 

voluntary contributions to compensate the villagers for 

their losses.  
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24. That it is relevant to mention that the discharge into 

the Dhandhera drain is also made by the local villagers 

and some other units functioning in the nearby area. It is 

undertaken by the Answering Respondent that in case 

some suggestions are made or directions are passed by 

this Hon’ble Tribunal in respect of the maintenance and 

upkeep of the Dhandhera drain, then the Answering 

Respondent shall be willing to offer full co-operation to 

the statutory authorities in that endeavour. 

25. That in such circumstances, it is respectfully prayed 

that the present Original Application may kindly be 

disposed of, qua the Answering Respondent. 

FILED BY: 

     
[UTKARSH SHARMA] 

       Counsel for Respondent/Galaxy Papers Private Limited 
    139, Setalvad Block,  

 Supreme Court, New Delhi-110001  
    Mob:+91-9312061203 

Dated: 20.10.2022       E-mail: utkarsh.sharma7@gmail.com 
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

 To ,
                 Shri  GYANPRAKASH  BHATIA
                  M/s GALAXY PAPERS PRIVATE LIMITED
                  9.4 KM, JOLLY ROAD, VILL BHANDURA,MUZAFFAR NAGAR,
                  MUZAFFARNAGAR
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

 
Chief Environmental Officer,

Circle-3
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Muzaffarnagar.
         

 
Chief Environmental Officer,

Circle-3
         

Ref No. -
110866/UPPCB/MuzaffarNagar(UPPCBRO)/CT
O/water/MUZAFFARNAGAR/2020

 Dated :  15/02/2021

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  GALAXY PAPERS PRIVATE LIMITED

Reference Application No :10151372 Dated :15/02/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. GALAXY PAPERS
PRIVATE LIMITED is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 01/01/2021 to 31/12/2022 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

Nishi Kumar Chauhan
Digitally signed by Nishi Kumar 
Chauhan 
Date: 2021.02.15 11:00:53 +05'30'

Nishi Kumar Chauhan
Digitally signed by Nishi Kumar 
Chauhan 
Date: 2021.02.15 11:01:03 +05'30'

ANNEXURE-1
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.GALAXY PAPERS PRIVATE LIMITED  vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 10151372/ Water  Dated :  15/02/2021

1. This consent is valid for the approved production capacity of  Grey Board and Kraft Paper-100
MT/Day  using Waste Paper as main raw material.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 30 KLD Septic Tank
2 Industrial ZLD ETP

4. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Quantity of Discharge 30 KLD

4(b) The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

7. The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

8. The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

9. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

10. Minimum 33% of the land on which unit is established will be covered  and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .

11. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

12. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

13. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

14. Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
1-The unit shall maintain strict supervision on fluctuations in operating parameters with respect to
each treatment unit of the Effluent treatment plant.
2-In compliance of the Central Pollution Control Board letter no. F. No. B-190193/WQM-
II/CPCB/P&P/ 14212 dated 08/12/2017, the industry will follow the Effluent discharge standards as
notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting the
effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.
3-The unit will not use agro based raw materials in the production process.
4-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
SPCB and CPCB server.
5-Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
6-The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on
24 ×7 basis.
7- The industry will have to ensure permission from the SGWA (State Ground Water Authority)
within 03 month, failing which consent shall be deemed automatically cancelled.
8-If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
9-Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of   E.P
Rules 1986.
10-Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
11-Industry shall install at sufficient height from the ground level Open to Network HD PTZ Camera
at the inlet, Aeration Tank, Secondary Clarifier and outlet of Effluent Treatment Plant for On Line
Monitoring and its URL and password shall be provided to the UPPCB Control room.
12-This consent is valid only for products and quantity mentioned above. Industry shall obtain  prior
approval before making any modification in product/process /fuel/ Plant machinery  failing  which
consent would be deemed void.
13-Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from time to time.
14-Industry shall submit quarterly monitoring reports of treated effluent from  a certified /approved
laboratory under E.P. Act 1986.
15-Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.
16-The unit shall submit the audited balance sheet for the current year.
17-This consent is valid only for ZLD based industry.
18-Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

Nishi Kumar Chauhan Digitally signed by Nishi Kumar Chauhan 
Date: 2021.02.15 11:01:19 +05'30'
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Chief Environmental Officer,
Circle-3
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

         
 To ,
                 Shri  GYANPRAKASH  BHATIA
                  M/s  GALAXY PAPERS PRIVATE LIMITED
                  9.4 KM, JOLLY ROAD, VILL BHANDURA,MUZAFFAR NAGAR,
                  MUZAFFARNAGAR
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

 
Chief Environmental Officer,

Circle-3
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Muzaffarnagar.
         

 
Chief Environmental Officer,

Circle-3
         

Ref No. -
108874/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/air/MUZAFFARN
AGAR/2020

 Dated :  15/02/2021

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  GALAXY PAPERS PRIVATE LIMITED

Reference Application No. 9957469  Dated :  15/02/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
GALAXY PAPERS PRIVATE LIMITED.  under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 01/01/2021 to 31/12/2022 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

Nishi Kumar Chauhan Digitally signed by Nishi Kumar Chauhan 
Date: 2021.02.15 11:01:42 +05'30'

Nishi Kumar Chauhan
Digitally signed by Nishi Kumar 
Chauhan 
Date: 2021.02.15 11:01:55 +05'30'
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U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         
         
         
         

 Dated :  15/02/2021

1. This consent is valid only for the approved production capacity of Grey Board and Kraft Paper-100
MT/Day  using  as main raw material.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a). The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) . Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 12 TPH Boiler Bagasse and
Imported Coal

1 Particulate
Matter

30 Meter
From Ground

Level

3(c) . The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 1 Particulate Matter As per EPA Rules
1986

4 . The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

5 . Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

6 . The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

7 . The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

8 . The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

9 . Industry shall submit monthly monitoring reports of all stacks and ambient  air  quality from a
certified / approved laboratory under E.P. Act 1986 .

10 . The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

11 . The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

12 . The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

13 . The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .

14 . The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .
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15 . The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

16 . Minimum 33% of the land on which industry is established will be covered  and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

17 . If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

18 . Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
1.The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. be disposed in eco friendly manner.
2.Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board.
3.The industry should ensure the operation of the Air Pollution Control System (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.
4.The industry shall submit Environmental Statement in prescribed format in Form V of rule-14 of
E.P Rules 1986.
5.The dying, bleaching and deinking process are not allowed in the production process of the unit.
The unit will not use agro based raw materials in the production process
6.This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel / plant machinery failing which
consent would be deemed void.
7. Industry shall install OCEMS on stack as per the direction of CPCB.
8.Industry shall sent the stack/ambient air quality monitoring report from Boards Laboratory, after
starting the production within one month.
9.The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court,  Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.
10. The industry shall submit quarterly monitoring reports of all stacks and ambient air quality from
a certified / approved laboratory under E.P. Act 1986.
11. The industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all
other applicable rules notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,
CPCB and SPCB in time to time .
12. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the
Hon’ble Supreme court order till further direction.
13. Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
14. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
15. The unit shall submit the audited balance sheet for the current year.
16. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability.
17. The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).
18. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

 
Chief Environmental Officer,

Circle-3
         

Nishi Kumar Chauhan Digitally signed by Nishi Kumar Chauhan 
Date: 2021.02.15 11:02:10 +05'30'
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Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG010917
VALID FROM 19/07/2020 TO 18/07/2025

Registration No.: 202201000342

Name of the Owner GYANPRAKASH  BHATIA

Address of the Applicant 9th km, jolly road, muzaffarnagar Application Form Serial No. MZFN0122RIN0085

Date of Submission 18/01/2022 Specimen Signature

Company Name GALAXY PAPERS PRIVATE
LIMITED

Company Address 9TH KM STONE, JOLLY
ROAD,
MUZAFFARNAGAR

Location Particulars

District Muzaffar Nagar Block Municipal
Corporation/Nagar Palika
Parishad, Muzaffar Nagar

Plot No./Khasra No. 478/1 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of
the Well

01/09/1992

Type of Well Tube Well/Boring Depth of the Well (In meter) 50.00

Purpose of well Industrial Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 5.50

Operational Device Electric Motor Rate of Withdrawal (m /hr.) 20.00

Date of Energization (In Case of Electric Pump) 01/09/1992

Maximum Allowable Rate of
Withdrawal (m /hr.):

20.00 Maximum Allowable Running Hours
Per Day:

10.00

Maximum Allowable Annual
Extraction of Ground Water:

60000.00 Recharge Required 60000.00

Reason for renewal of N.O.C.

एन.ओ.सी. के  नवीनीकरण का कारण

THE TIME PERIOD OF THE PREVIOUS CGWA NOC EXPIRED

Against Case

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (3) for extraction of
ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

3
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Holder of this NOC is hereby directed to assure annual recharge of 60000.00 cubic meter, as specified under the application form.

Conditions

(1)	In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
(2)	No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this authorization.
(3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the
recorded rate from water meters
(4)	The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands.
(5)	In case of any change of ownership of the existing well, fresh registration has to be obtained.
(6)	No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this registration.
(7)	n case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.
(8)	The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply
for renewal through a fresh application, at least ninety days prior to expiry of its validity.
(9)	Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders
shall be made available to this office on monthly basis.
(10)	Guidelines for Installation of Piezometers and their Monitoring
Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows for compliance of NOC:
•	The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4” to 6”.
•	The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.
•	No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

•	The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter up to two decimals.
•	For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.
•	The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.
•	All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.
•	The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt. capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.
•	A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
•	Any other site-specific requirement regarding safety and access for measurement may be taken care of.
(11)	Any other condition(s) that may be imposed by the concerned Authority.
(12)	In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:
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i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation
of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD
Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground
Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next
five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m /day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.
(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m  /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :18/08/2022

Place:Muzaffar Nagar

This certificate is electronically generated and does not require digital signature

3
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Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK

USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC013790
VALID FROM 31/03/2022 TO 30/03/2027

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202203000277

Name of the Owner GYANPRAKASH  BHATIA

Designation
पद

DIRECTOR Company Name
कं पनी का नाम

GALAXY PAPERS
PRIVATE LIMITED

Company Address
कं पनी का पता

8TH KM STONE, JOLLY ROAD, MUZAFFARNAGAR Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant 9th km, jolly road, muzaffarnagar Application Form Serial
No.

MZFN0322NIN0115

Date of Submission 14/03/2022 Specimen Signature

Location Particulars

District Muzaffar Nagar Block Municipal
Corporation/Nagar
Palika Parishad,
Muzaffar Nagar

Plot No./Khasra No. 478/1 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Proposed Well and Pumping Device

Date of
Construction/Sinking of
the Well

20/12/2021

Type of Well Tube Well/Boring Depth of the Well (In
meter)

50.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 5.50

Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

20.00

Date of Energization (In Case of Electric Pump) 20/12/2021
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Maximum Allowable Rate
of Withdrawal (m /hr.):

20.00 Maximum Allowable
Running Hours Per Day:

5.00

Maximum Allowable
Annual Extraction of
Ground Water:

30000.00 Recharge Required 30000.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of
ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

Holder of this NOC is hereby directed to assure annual recharge of 30000.00 cubic meter, as specified under the application form.

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only
started after registration of his/her NOC.
In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization
For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands
In case of any change of ownership of the existing well, fresh registration has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the
Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration
In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.
The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.
Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well.
The data, obtained from digital water level recorders shall be made
available to this office on monthly basis
Guidelines for Installation of Piezometers and their Monitoring


Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as
per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm.
the reported measurement should
be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.
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All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June)
and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab.
Besides, one sample (1 lt capacity bottle) to the
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation of
Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years
through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m 
/day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :18/08/2022

Place:Muzaffar Nagar

This certificate is electronically generated and does not require digital signature
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